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lowed· for impor. ppendix 2 of· the 
.d policy contain r t of capital good 
llowed for import t n er Open General 
Licence subiect to the conditions laid 
do in the policy. 

For other capital aoods. application 
for import can be considered in ccordanc 
with the policy laid down. 

There is no propo al at present o make 
any further liberali ation in the import 
policy for capital eood a uch. 

· tance to Tata Concems from 
G-Ovcrnment inan:ial institutions 

1426. SHRI RAM VILAS PASWAN: 

SHRI RAJ SH KUMAR 
SINGH: 

ill the Minister of FINANC be 
pl e·d to state: 

1 (a) th · amount of loan/assistance in 
one form or the othC'r form the various 
Government financial institutions giveii 
to ·'the iata's and their ister · concern 
during the last five years year-wise and 
the terms on which the ~a  have been 
given; · • 

·(b) do Government exercise a check to 
see that the loans given to those industrial 
hou .es have been properly utili ed; 

(c) ow much amount out of the 
above · ha been returned an how much 
i due from eat:h of them; 

(d) whether any request from tliese 
industrial houses i ml penrung for grant 
of)oan and if so, the. etails thereof; and 

( e) whether any loan was w ived 
during the same period in response of the 
above concerns and if so the Cletails 
thereof? · 

TH D PUTY INISTER IN H 

M ISTRY OF FI ANCE .( RI 
JA: ARDHA A l1VOJARY): ·(a) The 
amount of loan di ur d by the All 
India t rm l ndin;r-rublic S ctor Fin n-
~I ~  namely ndu trial Deve-
lopment Bank of ndi ( DBI) and ln-
d1.J8tria1 inance orporation of India 

(I I) during the la t five years to the 
c nc rn belonging to Tata Group is 
gi en below: 

ear ( pril-March) 

. in lakh) 

Amount of 
loan di bur d 
by IDBI and 
I C 

----____ ..__ ------

1978-79 

1979-80 

I 80-81 

97.00 

2225. 0 

209.00 

1395.ro 

The terms and condition tipulated by 
IDBI and IFCI for extending financial 
a i tance to the Tata Group of Com-
panie have been decided on merits of 
a h individual c  e and have been in 
conformity with the guidelines followccl 
by the financial institutions for grant of 
a sistance to MRTP Companies which 
inter alia provide for more tringent 
financial norm like debt-equity ratio and 
promoters' contribution. The loans 
granted carry the applicable rate of in-
terest and are normally ecured by way of 
equitable mortgage of immovable as ets 
and hypothecation of movable -a ets, 
present and future. 

b) IDBI and IFCI have evolved 
pr edures con i tent with the re1ativ 
ovenant and terms embodied in the loan 
agreement to en ure that the fund dis-
. bursed to the as i ted concerns ar utili -
ed only for the purpose for which the e 
are sanctioned. The sanctioned Joans 
are ciisbursed to the concern in in tal-
m nt according to the need relat d to 
the progres of th project. Regular 
follow-up measures like in pection of 
books of account , collection of informa-
tion through prescribed return and 
nominee directors, in pection o the pro 
j t . ite tc. en ure proper utili ation of 
th I an given by the financial in titu-
tion . 

(c) A total loan amount of Rs. 272.35 
1  h wa repaid during the five year 
p rio , · 1977-78 10 19 1-82, by the ata 
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Group of Companies to IDB and IF . 
A t the end of March 1982, the amount 
of Joan of IDBI and IFCI outstanding 
against the Tata Group of Companie 
amoun ed to R 4432.09 lakhs. 

d) As at the end of Jun n 2 two 
applications were pending w· .h IDBl 
from T ta Group of Companie for total 
in titution 1 assi tance of R " 38.30 
crorc . on the 30th June 1982 one 
appJi · tion fr m Tata Group for total 
in ·tit utional n i ta nee of R  . 9. 12 crore 
wa pen ing with IFCI. 

(e) No loan amount due to IDBI and 
I CI from Tata Group of omp nie 
1a v ived durini the last five y ar . 

lTDC ommittec Vi ting European 
countries 

t -P7. SHRI M VILAS PASWA : 
;\/iJJ ~ Minister of TOURlSM AND 
:1v1 !. VIA TION be pleased to state: 

(·i) whether an I.T.D.C. Committee 
con i ting of non-technical men recently 
ish 'Ome European countrie to make 
t ·chni" J evaluation of the car and buse 
t b"' imparted from there: 

{ b) if so, the com po it ion of the com· 
m1tt I!' 

( c) tho finding of the committee; and 

( cJ) foreign exchanie involved as a 
re ·ult thereof? 

THE MINI R OF STATE It THE 
MlNT TRY OF OURISM A D CIVIL 
AVIATION CSHRI KH HE D 
ALAM KHAN): (a) to (c). A team o 
two one ad.mini trative and o ther techoi-
c Uy qualified officer of ITDC comp1" -
ing the Divisional Manager (TourH 

rvi e  ) and Joint Divisional Man er 
( ommercial), wa deputed in October/ 
ovemb r, 19 l to i it We t Germany, 
r nc a d J p· n l a ~e  th comp ra-
ti ve merit and demerits of vatiou ma es 
of car. , a al to  carry out commercial 
an tech 11ical negotiaffons wtth Lbe variou · 
c  r manufacturers with a view to select-
ing' the mo t uitable and economical 
m  e for operating under Ind' n condi-
tib . 

he m cam o th conclmdo t 
th er ed nz car is tech ically most 
·uitable for use in India  a touriSt ~ r 
in term, of col)omic return , ope in 
t durability, etc. 

( d) he total foreign e chang e pencli-
ture on th.! visit of th team in qu tion 
a · quiv lent of R s. 59,000/-. 

Lo s··tanc to D m· 
from Gov ment Financial 

142 . HRI RAM VILAS PA WAN: 

HRI RAJ UMAR 
SIN H: 

WilJ rhe Mini ter of FINANC be 

plea ed w tate: 

(a) th amount of Ioa,n/ i tance in 
ne form or the other 'form t e various 
Gov rnment financial in titution9 ve 
given to the Daim.1a ana tb ir cbn-
cem during the la t five years, year-wi e 
nod the term on which the loa have 
been given; 

( b) do Government e rci ._ a ch ' to 

, ee th t the loan, given io tboso in u  -
tria] hou have . been properly LI f :ed; 

(  ) bow mu ·h amount ut 

a ve b. b en returned and 
~e from . ach of them; 

(d) whetb r any r qu t frn 

the 
nch 

du ·trial h u · i · still pendin r nt 
of loan and if so, the details th. r.., • : ~  

(e) wh ther any 1 an 
during th me period in 
above conce-rn · · and 'if 
thereof? 

THE DEPUTY NtST R r .• H:; 
I  T TRY OF F1N CE (. HRl 

J ~A  HANA PO'OJARY): (-t) to 

. (e). No omrr1y admitting it elf tl> 
controlled by Dalmia roup Mem r is 
regi tcred under ection 26 of th MRTP 
Act, 1969. It may, however, h tated 

th t the Company Law Board, by its order 
dated ·s-'!-198 held that 23 un ertaking 
were und the c-0ntro1 of a group of 
p r  o , are mem r of t family 
of hr" l Dava D.ilm1 . hi"s order 
h n hallen ... d .o:h befor 1 .: Oethi 
H · · urt nd the Supreme Court. Tb 




